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The petitioner came to this Tribunal

with the principal prayer that the respondents

may be directed to regularise his services.

This prayer cannot be granted in view of the

admitted position that during the year 1991,

the petitioner worked only for 158 days and

during 1992 he worked only for 261 days. The

petitioner was required to put in 240 days

or 206 days of service, as the case may be,

in each of the two consecutive years.

2. The learned counsel next urged that

the petitioner's services have been wrongly

terminated. In the reply, the case made out

is that the petitioner himself withdrew from

the job. On the basis of the record it is



difficult to record any finding as to

whether the version of the respondents is

incorrect.

3. The fact that the petitioner has put

in some service certainly entitles him to be

considered for fresh appointment if and when

vacancy . occurs in future. The respondents

shall give preference to the petitioner

over freshers and juniors to him. The respondents

shall also take into account the period spent

by the petitioner with with them while considering

his fresh appointment.

4. With these directions, this OA is disposed

of finally. There shall be no order as to costs.
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